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BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA
(Under Section 18(1) read with Sections 14 of the National Green Tribunal

Act, 2010)
2026
ORIGINAL APPLICATION NO. 01 OF 2025 /EZ.
BETWEEN
Barnali Das Khanra ....Applicant
VERSUS

The West Bengal Pollution Control Board & Ors. ....Respondents

SYNOPSIS

The applicant is prejudiced by the inaction on the part of the West Bengal Pollution
Control Board for not taking any step and/or steps against thie noise pollution
generating from the unit of the private respondent in this current application. The
private respondent is the responsible concerned for manufacturing Iron Goods like
Boti, Katari and also contains grinding machine and other equipment, the
manufacturing unit is being carried on in a room lying and situated at'rthe northern
direction adjacent to the residential house of the applicant. The applicant is
suffering due to such manufacturing work as it creates loud noise resulting into
noise pollution as well as air pollution in the society, which directly affects the
health of the local people. There is a minor daughter»of ghe applicant staying with
her at the same residential unit who is developing psychological problems due to
such continuous noise and the husband of the applicant is also a victim to such
noise causing him hearing problems. The applicant has already brought the issue
in the view of The West Bengal Pollution Control Board by a letter and also
requested the Chairman of the North Dum Dum Municipality to cancel the license
of the unit of the private respondent by another letter. Even after directions being
passed against the private respondent, the private respondent has failed to adhere
to the same and the applicant is still suffering due to such inaction on part of the

authorities and the private respondent alike.
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BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA
(Under Section 18(1) read with Sections 14 of the National Green
Tribunal Act, 2010)

2026
ORIGINAL APPLICATION NO. 01 OF 2626/EZ.

S
HIGHCOURT 7 \ &
= M’Z:ALCU!TA

Between DISTRICT KOLKATA

£G.NO.-52423
gip. 718042030

Barnali Das Khanra

....Applicant
VERSUS
The West Bengal Pollution Control Board & Ors.
....Respondents
LIST OF DATES
16.12.2021: The Applicant made a letter to the

West Bengal Pollution Control Board
regarding the noise pollution caused
by the private respondent’s
manufacturing unit.

25.02.2022; The Applicant made a letter to the
Chairman, North Dum Dum
Municipality asking to cancel the
license of the private respondent due
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to the purported noise pollution
caused by his manufacturing unit.

22.03.2022: The Record of Proceedings of the before
the West Bengal Pollution Control
Board in regard to the complaint made
by the husband of the applicant.

24.04.2022 : The Applicant further requested the
West Bengal Pollution Control Board
through an email to take action
against the private respondent.

22.08.2022 : Record of Proceedings before the West
Bengal Pollution Control Board in
which the Engineer had submitted the
Inspection Report.

31.08.2022: The applicant withdraws their writ
petition and the order for the same is
passed by the Hon’ble High Court at
Calcutta.

03.09.2022: The applicant’s letter to the Chairman,
North Dum Dum Municipality

intimating the withdrawal of the writ
petition,

28.12.2022 : Order passed by the Chairman, North
Dum Dum Municipality to comply with

the order of West Bengal Pollutlon
Control Board, AT
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20.03.2023:

13.07.2023:

09.01.2024:

15.02.2024:

15.02.2024:

20.03.2024:

11.06.2024:

-

The letter sent by the Chairman, North
Dum Dum Municipality to the West
Bengal Pollution Control Board under
Memo No. NDDM/License/1429/3.

The Applicant made a letter to the
Chairman, North Dum Dum
Municipality.

The Applicant made a letter to the
Officer-in-Charge, Nimta Police
Station.

The Applicant made a representation
before the Chairman, North Dum Dum
Municipality.

The Applicant made a representation
before the Chairman, North Dum Dum
Municipality.

The Chairman, North Dum Dum
Municipality by a letter to the West
Bengal  Pollution Control Board
thereby intimated the non-compliance
with the directions of the Board.

An application made to the Officer-in-

Charge, Nimta Police Station bY the
Applicant,




13.06.2024:

20.09.2024:

24.01.2025:

23.02.2025:

P
I S

An application made to the Chairman,
North Dum Dum Municipality by the
Applicant.

An application made to the Senior
Scientist and In-Charge, P.G. Cell,
West Bengal Pollution Control Board

by the Applicant.

Record of Proceedings before the West
Bengal Pollution Control Board.

Representation made before the
Member Secretary, West Bengal
Pollution Board by the Applicant.
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Barnali Das Khara, wife of Pijush Kanti Khara, residing at
147/461, Saradamoni Road, Nimta, P.O. and P.S. Nimta,
District: North 24 Parganas, Kolkata — 7G0049. Email Id:

dasbarnali.das@gmail.com

...Applicant

VERSUS

1. The West Bengal Pollution Control Board, service through the
Member Secretary, having its office at Paribesh Bhawan, Plot
No. iOA, Block- LA, Sector-Ill, Bidhannagar, Kolkata- 700106.
Email Id: net.wbpcb-wh@bangla.gov.in

2 North Dum Dum Municipality, service through the Chairman,
having office at 163, M.E. Road, Birati, Kolkata-700051. Email
Id: northdumdum@gmail.com

03 SEP 2025




(1)

(3)

2 (\D’

The Police Commissjoner. garrackpore Police Commissionerate,
H

Barrackpore, B. T, Roaq, pistrict: North 24 Parganas, Kolkata -

Email id: bkppolicecommissionerate@gmail.com.

The Inspector in Charge, Nimta Police Station, having office
address at 199, Madhusudan Banerjee Road, Shibachal,
Nimta, North Dumdum, Kolkata - 700049. Email Id:
psnimta@policewb.gov.in,

Sangita Basak, proprietor of the proprietorship firm in the
name and style of “Sova Tools” having address at 55/2,

Saradamoni Road, P.O. and P.S. Nimta, Kolkata — Email id:
....Respondents

The addresses of the applicants are given above for the service

of notices of this Application.

The addresses of the Respondents are given above for the

service of notices of this Application.

The Applicant above-named begs to present the Original
Application for inaction on the part of the West Bengal
Pollution Control Board for not taking any adequate measures
to close the unit of the private respondent herein for non-
compliance of the order dated 24.01.2025 passed by the

concerned authority of the West Bengal Pollution

Board, on the grounds set-out hereunder-




FACTS IN BRIEF

The applicant above ngmed are peace—lOVing and law abiding
citizens of India permanently residing at the address mentioned

in the cause title hereinabove.

Your applicant states that the applicant is highly and seriously

aggrieved by and dissatisfied with the inaction on the part of
the West Bengal Pollution Control Board for not taking any step
and/or steps against the noise pollution generating from the

unit of the private respondent herein.

Your applicant states that the unit of the private respondent
herein is manufacturing Iron Goods like Boti, Katari etc.
various machinery and wooden base of the Boti MFG and the
manufacturing unit is being carried on in a room lying and
situated at the northern direction adjacent to the residential
house of the applicant. The. said manufacturing unit also
contains grinding machine and other equipment for shaping
the handle of such iron goods. The said unit of the private

respondent herein is a small scale white category industry

situated in a residential area.

Your applicant states that during manufacturing, the said unit
of the private respondent herein creates loud noise resulting
into noise pollution as well as air pollution in the society, which
directly affects the health of the local people. There is a minor
daughter of the applicant staying with her at the same
\ residential unit. Due to the continuous loud noise, the child
)had been suffering various psychological problems. The
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husband of the applicant is also a victim of such noise
pollution as the husband of the applicant is suffering from

hearing problem.

Your applicant states that the applicant, by way of a letter
dated 16.12.2021, requested the West Bengal Pollution Control
Board to take necessary action against the said unit of the
private respondent herein for continuous noise pollution
generating from the said unit. Photocopy of the aforesaid letter
dated 16.12.2021 is annexed hereto and marked as “Annexure

P-1".

Your applicant states that the applicant, by way of a letter
dated 25.02.2022, requested the Chairman of the North Dum
Dum Municipality to cancel the license of the unit of the private
respondent herein due to continuous noise pollution generating
from the said unit. Photocopy of the aforesaid letter dated

25.02.2022 is annexed hereto and marked as “Annexure P-2”.

Your applicant states that the husband of the applicant made a
complaint to the West Bengal Pollution Control Board to take
necessary action against the said unit of the private respondenf
herein for continuous noise pollution generating from the said
unit. The West Bengal Pollution Control Board had initiated a
proceeding on 10.03.2022 and after the hearing, the Public
Grievance Cell, West Bengal Pollution Control Board directed
the private respondent to ensure that the sound levels
generated during manufacturing operations do not exceed the
ambient air quality standards in respect of nojse as specified in

e Noise Pollution (Regulation anq Control) Rules, 2000.
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Photocopy of the Record of Proceedings dated 22.03.2022 is

annexed hereto and marked as “AnNEXUre P-2A”.

Your applicant states that the applicant, by way of an email
dated 24.04.2022, further requested the West Bengal Ppllution
Control Board to take necessary action against the said unit of
the private respondent herein for continuous noise pollution
generating from the said unit. Photocopy of the aforesaid letter
dated 24.04.2022 is annexed hereto and marked as “Annexure

P-3.

Your applicant states that in the month of April, 2022, the
applicant had filed a writ petition being WPA No. 7920 of 2022
(Barnali Das Khara Vs. State of West Bengal & Ors.) before the
Hon’ble High Court at Calcutta thereby praying direction upon
the West Bengal Pollution Control Board and the other
authorities to initiate proceedings against the unit of the
private respondent herein for the noise pollution generating
from the said unit. Your applicant crave leave to produce the

aforesaid writ petition before the Hon’ble Tribunal at the time of

hearing, if necessary.

Your applicant states that on the basis of the complaint dated
10.03.2022 of the husband of the applicant, the Environmental
Engineer and In-Charge of Barrackpore Regional Office of the
State Board had conducted an inspection in the said unit and

the observation of the said Engineer is as follows:

“During inspection the unit was partially in operation,

one more engineering unit was also in operation on the
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opposite side of the road. The Auto rickshaws were alsg

plying. Noise monitoring Was done, but there were lot of

noise interference from other
Equivalent Continuous Sound Level (Leq) as measured
near the gate of the Complainant’s residence was found to

be 81.09 db(a).”

sources also. The

11.  Your applicant states that after the aforesaid observation, the

following directions were issued by the said Engineer:

a) Adequate noise control measures to be taken by the

said unit.

b) Noise control to be strictly ensured during cutting,

grinding and hammering operations.

c)Sound proof pads and/or ghas boards to be installed in
the walls.

d) Doors to be kept closed during the operation of the said

unit.

e)The activity of the unit shall be restricted within 9 AM to
6 PM only.

12. Your applicant states that after the aforesaid inspection, the
said Engineer had submitted the Inspection Report before the
West Bengal Pollution Control Board, Accordingly, the West

Bengal Pollution Control Board had initiated a proceeding

\;’C)L/'\R;’ia‘gainst the said unit and called for hearing on 08.08.2022. In
pRI 44,0
% ¢
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‘hk\\said hearing, the husband of the applicant and the private
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West Bengal Pollution Coﬁtrol Board had passed the following

directions:

a) Take adequate nojse control measures which may
include, but not Jimited to, measures like installation of
acoustic insulation panels, use of rubber pads, shifting
of noise producing equipment’s etc., SO that sound does
not travel outside the respondent unit beyond the

permissible limit.

b) Restrict operational time in between 9 AM to 6 PM.

c) Ensure that manufacturing /repairing activities are not

under any circumstances be undertaken either in the

open or on the municipal roadway.

Photocopy of the Record of Proceedings dated
22.08.2022 is annexed hereto and marked as “Annexure

P-4”.

13. Your applicant states that the Chaiman, North Dum Dum
Municipality had issued a Hearing Notice dated 10.08.2022
thereby fixing a date of hearing on 18.08.2022 in connection
with the complaint filed by the applicant. On 18.08.2022, the
applicant duly attended the said hearing before the office of the
Chairman, North Dum Dum Municipality and due to pending
the aforesaid writ petitioner before the Hon’ble Court, no order

was passed by the concerned authority,

Your applicant states that thereafter, the aforesaid writ petition
\ed been withdrawn by the applicant and the Hon’ble Court

Blls pleased to dismiss the aforesaid writ petition as

AT CALCUTTA
DISTRICT KOLKATA
REG. HO-52424
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withdrawn. Photocopy of the aforesaid ord

is annexed hereto and marked as “Annexur

Your applicant states that the applicant, by way of a letter
dated 03.09.2022, intimated the Chairman, North Dum Dum
Municipality that the aforesaid Wwrit petition has been
withdrawn and also. requested to fix 2 date for hearing to
consider further the said application dated 25.02.2022 filed by
the applicant. Photocopy of the aforesaid letter dated

03.09.2022 is annexed hereto and marked as “Annexure P-6,

Your applicant states that in terms of the aforesaid application

dated 03.09.2022, a hearing was called for by the Chairman,
North Dum Dum Municipality on 28.12.2022 and after hearing
for the parties, the said Chairman directed the private
respondent herein to comply the directions of the West Bengal
Pollution Control Board within one month from the date of
receipt of the order and also directed to submit the compliance
report within seven days thereafter to the Municipality.
Photocopy of the aforesaid order dated 28.12.2022 is annexed

hereto and marked as “Annexure P-7”,

Your applicant states that the Chairman, North Dum Dum
Municipality, by way of a letter dated 20.03.2023 under Memo
No. NDDM/License/1429/3, requested the West Bengal
Pollution Control Board to take necessary action against the
unit of the private respondent as ng compliance report of the
aforesaid order dated 22.08.2022 passed by the Public
Grievance Cell, West Bengal Pollution Control Board was

¥ceived from the private respondent. Photocopy of the
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aforesaid letter dateq 20.03.2023 is annexed hereto and

marked as “Anneere P-7A”.

18. Your applicant states that the applicant, by way of a letter
dated 13.07.2023, intimated the Chairman, North Dum Dum
Municipality that the unit of the private respondent herein had
been operating without complying the directions of both the
West Bengal pollution Controlk Board as well as the said
Chairman and it is the blatant violation of the said directions.
Photocopy of the aforesaid letter dated 13.07.2023 is annexed

hereto and marked as “Annexure P-8”.

19. Your applicant states that the applicant, by way of a letter
dated 09.01.2024, intimated the Officer in Charge, Nimta Police
Station that the unit of the private respondent herein has been
operating without complying the directions of the West Bengal
Pollution Control Board as well as the Chairman, North Dum
Dum Municipality by generating noise pollution and also
requested to take necessary action against the said unit of the
private respondent herein. Photocopy of the aforesaid letter
dated 09.01.2024 is annexed hereto and marked as “Annexure

pP-9”,

20.  Your applicant states that the applicant further made a
representation dated 15.02.2024 to the Chairman, North Dum

Dum Municipality thereby intimating that the private
respondent is operating the unit by generating the intolerable

T, noise pollution without complying the aforesaid directions and

RN\

‘.\\’elso requested to take necessary action against the said unit of

v o)
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dated 15.02.2024 is annexed hereto and marked as “Annexure

P-10”.

Your applicant states that after receiving the aforesaid
complaint dated 15.02.2024, the office of the Chairman, North
Dum Dum Municipality, by way of a letter dated 20.03.2024,
requested the West Bengal Pollution Control Board to take
necessary action against the unit of the private respondent

herein.

Your applicant states that thereafter, the concerned authority
of the West Bengal Pollution Control Board had conducted an
inspection in the unit of the private respondent herein on
09.02.2024 and it was observed that the private respondent
herein had not been complied the directions of the West Bengal
Pollution Control Board and the noise level was found 79.63
db(A) just outside of the said unit, which was beyond the

prescfibed limit.

Your applicant states that in terms of the aforesaid
observations, the West Bengal Pollution Control Board called
for a hearing on 19.03.2024 and after the hearing, the West

Bengal Pollution Control Board passed the following directions:

a. To obtain consent to operate under orange

category, in the event of having facility of open
hearth-furnaces, by 3]st May, 2024

b. To avoid nuisance which may be caused from noise
by taking adequate nojse control measures which

may include, but not limiteq to, measures like
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installation of acoustic insulation panels and noise
barriers, use of rubber pads, shifting of noise
producing equipment etc. SO that sound does not
travel outside the unit of the private respondent

herein beyond the permissible limit.

c. To keep their manufacturing/ repairing activities

within covered space.

d. Manufacturing activities is to be restricted from 9
AM to 6 PM only with a proper recess time in

between.

In spite of that, the unit of the private respondent herein has
been operating without complying the said directions. The
applicant was compelled to make an ainplication to the Officer
in Charge, Nimta Police Station on 11.06.2024 thereby
intiméting that the unit private respondent herein has been
operating without complying the directions of the West Bengal
Pollution Control Board as well as the Chairman, North Dum
Dum Municipality till date by generating noise pollution and
also requested to take necessary action against the said unit of
the private respondent herein. Photocopy of the aforesaid
application dated 11.06.2024 is annexed hereto and marked as

“Annexure P-11”.

The applicant, by way of a letter dated 13.06.2024, further
intimated the aforesaid purported action on the part of the

nicipality. Photocopy of the = aforesaid letter dated

D6.2024 is annexed hereto and marked as “Annexure P-12”.
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Your applicant states that the applicant was compelled to make
an application before the Senior Scientist and In Charge, P. G.
Cell, West Bengal Pollution Control Board on 20.09.2024
thereby intimating that the unit of the private respondent
herein had been operating without complying the directions of
the West Bengal Pollution Control Board and the West Bengal
pollution Control Board has maintained an angelic silence to
take any executive action against the illegal operation of the
unit of the private respondent herein even after the cut off date,
i.e. 31.05.2024 in terms of the order passed by the said Board
on 19.03.2024. Photocopy of the aforesaid application dated
20.09.2024 is annexed hereto and marked as “Annexure — P-
13*.

Your applicant submits that at the time of inspection dated
09.02.2024, the Wesf Bengal Pollution Control Board observed
that the said unit of the private respondent herein was
operating by violating the direction of the West Bengal Pollution
Control Board on 08.08.2022. In spite of that no closure order
has been issued by the West Bengal Pollution Control Board

against the said unit.

It is submitted that the operation of the said unit has been
causing serious noise pollution till date due to hammering,
cutting and grinding operations, It is regretfully submitted that
being knowledge about the facts that the said unit is operating

by continuous violation of the directiong issued by the West

Bengal Pollution Control Board, no closure order hag=hes

issued by the concerned State Board yet.
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Your applicant states that in terms of the application dated
20.09.2024, an inspection was conducted by the West Bengal
Pollution Control Board and from the Inspection Report, it was
revealed that at the time of inspection, it was found that the
unit of the private respondent herein was operating violating

the directions of the West Bengal Pollution Control Board.

Your applicant states that on the basis of the aforesaid
Inspection Report, a hearing was called for by the West Bengal
Pollution Control Board and after the hearing, surprisingly, the
same directions were passed by the West Bengal Pollution
Control Board to the private respondent herein without issuing
any closure order for the violations of the earlier direction since

20.08.2022. The aforesaid directions are as follows:

A. Avoiding nuisance which may be caused from noise by
taking adequate noise control measures which may
include, but not limited to, measures like installation of
acoustic insulation panels and noise barriers, use of
rubber pads, shifting of noise producing equipment etc.
so that sound does not travel outside the respondent

unit beyond the permissible limit.

B. Keeping their manufacturing/ repairing activities within

covered space.

C. Manufacturing activities is to be restricted from 9 AM to

6 PM only with a proper recess time in between.

Photocopy of the aforesaid Record of Proceedings dated
24.01.2025 is annexed hereto and marked as

“Annexure P-14".
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Your applicant Statels that the applicant, by way of a letter

dated 23.02.2025, made a representation to the Member

Secretary, West Bengal Pollution Control Board thereby

intimating that the said unit of the private respondent is

operating by continuous violation of the directions issued by
the West Bengal Pollution Control Board and also requested to
issue a closure order to the said unit as early as possible.
Photocopy of the aforesaid representation dated 23.02.2025 is

annexed hereto and marked as «ppnexure P-15”.

Your applicant submits that the applicant has a right to live in
a healthy environmental condition and the right to live in a
healthy envifonment is a fundamental right under Article 21 of
the Constitution of India. But such right has been infringed
and/or invaded and/or vitally affected by the acts and

conducts of the respondent authorities concerned.

Your applicant submits that the applicant filed the instant
application under the Section 14 of the National Green
Tribunal Act, 2010, i.e. under the jurisdiction over all civil
cases where a substantial question relating to environment
(including enforcement of any legal right relating to
environment), is involved and such question arises out of the
implementation of the enactments specified in Schedule-], i.e.
under The Noise Pollution (Regulation and Control) Rules, 2000
and The Environment (Protection) Act, 1986,

GROUNDS
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1. FOR THAT the grounds on which the applicant relies for the

purpose of this application are as follows:

2. FOR THAT the applicant is highly and seriously aggrieved by
and dissatisfied with the inaction on the part of the West
Bengal Pollution Control Board for not taking any step
and/or steps against the noise pollution generating from the

unit of the private respondent herein.

8. FOR THAT the unit of the private respondent herein is
manufacturing Iron Goods like Boti, Katari etc. various
machinery and wooden base of the Boti MFG and the
manufacturing unit is being carried on in a room lying and
situated at the northern direction adjacent to the residential
house of the applicant. The said manufacturing unit also
contains grinding machine and other equipment for shaping
the handle of such iron goods. The said unit of the private
respondent herein is a small scale white category industry

situated in a residential area.

4. FOR THAT during manufacturing, the said unit - of the
private respondent herein creates loug noise resulting into
noise pollution as well as air pollution in the society, which
directly affects the health of the local people. There is a
minor daughter of the applicant Staying with her at the
same residential unit. Due to the continuous loud noise, the
child had been suffering varioyg Psychological problems.

The husband of the applicant is also a victim of such noise
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pollution as the hyusband of the applicant is suffering from

hearing problem,

. FOR THAT during inspection the unit was partially in
operation, one more engineering unit was also in operation
on the opposite side of the road. The Auto rickshaws were
also plying. Noise monitoring was done, but there were lot of
noise interference from other sources also. The Equivalent
Continuous Sound Level (Leq) as measured near the gate of

the complainant’s residence was found to be 81.09 db(A).

.. FOR THAT the concerned authority of the West Bengal
| Pollution Control Board had conducted an inspection in the
unit of the private respondent herein on 09.02.2024 and it
was observed that the private respondent herein had not
been complied the directions of the West Bengal Pollution
Control Board and the noise level was found 79.63 db(A)
just outside of the said unit, which was beyond the

prescribed limit.

- FOR THAT at the time of inspection dated 09.02.2024, the
West Bengal Pollution Control Board observed that the said
unit of the private respondent herein was operating by
violating the direction of the West Bengal Pollution Control
Board on 08.08.2022. In spite of that ng closure order has

been issued by the West Bengal Pollution Control Board
against the said unit.

FOR THAT the operation of the said unit has been causing

\lserious noise pollution till date due to hammering, cutting
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and grinding operations. It is regretfully submitted that
being knowledge about the facts that the said unit is
operating by continuous violation of the directions issued by
the West Bengal Pollution Control Board, no closure order

has been issued by the concerned State Board yet.

9. FOR THAT in terms of the application dated 20.09.2024, an
Inspection was conducted by the West Bengal Pollution
Control Board and from the Inspection Report, it was
revealed that at the time of inspection, it was found that the
unit of the private respondent herein was operating violating

the directions of the West Bengal Pollution Control Board.

10. FOR THAT the applicant has a right to live in a healthy
environmental condition and the right to live in a healthy
environment is a fundamental right under Article 21 of the
Constitution of India. But such right has been infringed
and/or invaded and/or vitally affected by the acts and

conducts of the respondent authorities concerned.

11. FOR THAT the applicant filed the instant application
under the Section 14 of the Nationa] Green Tribunal Act,
2010, i.e. under the jurisdiction over all civil cases where a
substantial question r Cléting to environment (including

enforcement of any legal right relating to environment), is

involved and such question ariseg out of the implementation

of the enactments specified in Schedule-1, j.e. under The

Noise Pollution (Regulation and Control) Rules, 2000 and
' The Environment (Protection) Act, 1986,
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That the instant application is being filed not within the period of
limitation as prescribed under Section 14 of the National Green
Tribunal Act, 2010. There is a 23 days delay to file the instant

application. The applicant has also filed an application for condonation

of delay under the provisions of Limitation Act, 1963.

PRAYER-

The applicant, therefore, prays that:

Under the circumstanées the applicant most humbly prays as follows:

i)

Direct the West Bengal Pollution Control Board to issue an
Order of Closure with disconnection of Electricity against the

said Unit of the private respondent herein without further delay.

Mandatory injunction may kindly be granted directing the
authorities concerned to stop the said unit of the private
respondent herein to run and/or operate the manufacturing of

the iron goods.

An order of ad interim injunction may be passed by the Hon’ble
Tribunal against the operation of the said unit of the private

respondent herein till the disposal of the instant application.

Direct the West Bengal Pollution Control Board to calculate and
impose the compensation upon the unit of the private

respondent herein for continuous violation of
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the directions passed by the West Bengal Pollution

Control Board.

v)  Ad-Interim orders as prayed for in prayers (i) and (iii)

hereinabove,
V) Such other or further order and/or orders, direction
and/or directions as this Hon’ble Tribunal may deem fit

and proper.

And your applicants as in duty bound shall ever pray.
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I, Barnali Das Khanra, wife of Pijus Kanti Khanra, aged about 40
years, by faith -Hindu, by occupation- Service, residing at 147/461,
Saradas yoagd, Nimta, P.O. and P.S. Nimta, District: North 24

kol ~700049. do hereby verify that the contents of
N Cncouwféty'oﬁ‘

pai -are true to my personal knowledge and
AT CALCUTIA .
pdra ‘5{2@9“3%‘?23 (31 are believed to be true on legal advice and

| %Zemma/( @m Wl con oo

Signature of Applicant

pae 03 SEP 2025

Place K OLKATA

Identified by me-

 Gfulhaosr Bocise

Advocate

Solemnly Affirmed $ Peclared
before on identification
Sabar , Notary
Reg. Ho.- vt of india

High' Court 4Y Calcutta

2029
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5 TRICT KOWKATA
HEG. HO-AHM




SR AR Ll 208 AE RIS

LUllIpPian

. |
._/ﬁE —H Horefvne- 8
December 16, 2021 : .

2~

-—

Pollution from lllegal Industry

| am residing at 147/461, Saradamoni Road,
PS-Nimta, Kolkata-700049 since October'2020. This is
a crowded residential area.

Around August'2021, a factory is started just beside
my house. This factory manufactures household
vegetable cutter(JfB). It starts around 8 am and there
_is no fixed timeline of closing.

This factory is managed by Mr. Biswanath Basak but
the propieter is his wife Mrs. Sangeeta Basak.

There is so much noise coming out from this factory
so that we have to keep our all doors & windows
closed all the time. Even though it is not bearable
inside our house.

Also sometimes they use open coal burner to heat
the iron plates and it emits so much of smoke.

Day by day production volume is increasing and it is
becoming very unbearable to us to live in our house.

| would request you to please look into this matter
if it is legal to operate such a factory in residential
area.

o —

| will be obliged if you help us to solve this pFOly T
N e (T

g y—— N
' ,,": an ‘l\f:.\ \
£ o i
Thanki T R IR ..
: 1g youl ' ' Al (S, -“x <

Pijus Kanti Khanra
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Complaint 2 Registered

20 -

Category - Noise Pollution
Dear Sir/Madam,

| Have Received The Rop Document With
Memo Number "338-51/Wpb-2021/5-2983" For
My Complaint About Noise Pollution Due To
Operation Of M/S Sova Tools.

I Beg To Differ On Some Of Your Observati'ons_
Made On This Issue. In Rop Document, You
Have Categorized This Unit As White Category
As It Is An {Engineering And Fabrication

Unit] Dry Process Without Any Heat Ireatment/
Surface Finishing Operation / Paintingl}.

In The Above Description It Is Clearly Shown

That Unit Should Not Run Any Surface Finishing
Operation To Be Categorized As White.
However This Unit's Main Work Is To Finish The
Surfaces Of The Vegetable Cutter By Using A
Grinding Machine.

~ Along With That This Unit Also Cuts Wooden

Blocks into Pieces To Make The Base Of This
Vegetable Cutter. | Think This Operation |s
Similar To A Saw Mill And That Comes |nto
Green Category. And Any Green Category
Factory Needs Your Consent Before Starting
Operation. |

Moreover, In The Judgement, You Haye

Directed The Unit To Ensure That The Sotine
Levels Generated Dunng Operations Do Not
Exceed The Ambient Air Quahiy st
Shall Take Necessary Measure
Sound Within Its Premises So; |

andard. Al
~To Cany Ol The
P People in

GUHer Dye Te s’
Aclivities,

OISTRICT KOLKATA
REG. NO.-SNM
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éSth April'’2022 without Taking Any Sound o
O!Tttrc), Measures. Police Incharge Of Nimta =~ a
Police Station Is Also In Doubt HOW To Measure ; %

— 24

The

>ound And Check If It Exceeds The
Environmental Norms. Police Is Asking Us TO
Contact Your Office For Necessary Actions.

I Have Measured With An A‘pp In My Mobile,
And It Shows That Sound Level Is Getting
Around 70-80 Db During Its Operation, Which
Is Way Beyond The Prescribed Limit In AN
Residential Arca. :

it Is Very Disturbing To Stay In Our House
During lts Operation.

When Confronted The Owner To Take Sound
Control Measures, He Says That Wbpcb Has
Categorized This Unit As White So Wbpcb
Certified That The Sound Is within Limit.

The Owner Is Telling Everybody In
Neighbourhood That Wbpcb Has Certified That

its Sound Is Within Limit And So Categorized As
white.
Request You, That Please Step

Please Visit The Unit And
s Within Limit, And Take

| Would Humbly
into This Matter And
Check If The Sound |

Necessary Action.
Please Take Necessary Measures From Your

~at The unit Runs Its Operations

Side, So Tl

Only After Ensuring That The Noise Is Withi

prescribed Limit. adreucur -
X REG. NO.-S242¢

EXA OT.1ove2830

Thanking You,
Pijus Kanti Khanra
9830970708



ANNERURE P9

—

1 -

To

The Chairman

North Dum Dum Munici
163, M.B. Road, Birati,
Kolkata 700051 :

Pality

Sub.:- he license of Sangita Basak,
Request to cancel t
Prop. of SOVA TOOLS (IRON Goods MFG),

Respected Sir,

This is to inform yoy thaf I, SMT BARNALI DAS, W/o Sri Pijus Kanti
KhanML,D/o Banabeharl Das of 147/461, Saradamoni Road, P.O. & P.S,

Nimta, Dist. North 24 Parganas, Kolkata 700049, beg to mention some facts
whnich are as follows:-

b

That I am a citizen of India and residing in the above mentioned
address since 05/12/2018.

That besides my house one iron goods manufacturing agency under
the name and style of Sova Toals under proprietorship of Sangita
Basak which is situated at 55/2, Saradamoni Road, P.O. & P.S. Nimta,
Dist. North 24 Parganas, Kolkata 700049, manufacturing of Iron Goods
has been running the said agency/business and the residential place of
said Sangita Basak is 138, Najrul Sarani, Mathkal, Pump House, P.O.
Rabindra Nagar, P.S. Dum Dum, Dist. North 24 Parganas, Kolkata
700065.

That at the time of running the agency/busin.ess of Sova Tools under
the proprietorship of Sangita Basak a huge noise/sound as well as
huge smell has been continuously emitted from the said agency which
creates a tremendous nuisance in the locality,

Tnat several times I requested to Smt Sangita Basak ie. the proprietor
of Sova Tool‘; to stop the said agency,

then she showed me a license

vde serial no. 75156 and 1D no. 17144, which was issye your

municipaiity .

AT cau:um
DISTRICT KO KATA

REG. HO-aM24
EXP. DY.1 042000




>~ That moreover the emission of such huge noise/sound and smej|

causes day to day noise/sound pollution and air pollution which creates

~ the life of mine ang my family memberS and also the life of other
people of the locality miserable.

6. That as per registered sale deed of Sangita Basak, Dag number of her
land is 9510 and as per B.L. & L.R.O. record of whole Dag number i.e.
9510 is *Shali’ | s

7. That I really dont know how vour municipality has issued license of
such agency/business in the said ‘Shali’ land and in the habitat/locality
of people to do such type of business which creates tremendous sound
and air pollution regularly.

8.  That regular sound and air pollution causes the life of mine and my
family members and also the other local people miserable day by day
and it became hazardous life to me in my house.

S. That several times I have reque€ ed to Smt Sangita Basak to stop such
agency/business but she did not pay any attention to my werds.

'S0, considering the above facts, it is my request before your good-
self/authority concern Iimmediately cancel the license of Sova Tools
(Manufacturing of Iron goods) under the proprietorship of Smt Sanglta
Basak, otherwise my life and my family members and also the life of other

local people is in great danger day by day.

Thanking you,
Yours faithfully,

Copy to: gyg(,m nn {/ (@cﬂ

“hl ¥ - Do
b : (SMT BARNALI DAS)

A
&3 WGHCOURT g
AT CALLUTIA
DISTRICT FOUKATA
| REG. D53
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. rat. POLLUTION CON ARD
- WEST BENGA;Jnmc nt, Government of West Bengy))

VST DENGAL (Department of Envir Mani Square, Block/Space-gy7
W §* Floor. 164/1, Maniktala Main Road, Kolkata - 700 054

2B Fs vebsite: www.Wh cb.gov.in, Tel No. (033) 2320-004p
WCEDS . 2

e-mail: net.wbpcb-wb@bangla gov i,

Memo No. SL/WPB-2021/5-2983 ' Dated: -2022
PUBLIC GRIEVANCE CELL
‘ComPlainam (s) Respondent (s)
Pijus Kanti Khanra M/s Sova Tools
Prop: Sangita Basak
Date: 10-03-2022 , Time: 1:45 PM.

' RECORD OF PROCEEDINGS

Mr. Bana Behari Das appeared on behalf of the complainant. Nobody appeared on behalf of
the respondent unit.

This is a complaint against an iron vegetable cutter making unit, operating under t-he trade
name M/s Sova Tools, allegedly causing noise pollution in the surrounding area during their
cutting, grinding etc operations. ]

Complainant submitted that they are suffering from noise pollution due to the operations
carried out by the respondent unit.

Considering the overall scenario and the submission of the complainant, we understand that
the respondent unit will not be required to obtain consent to operate of the State Board as the
activity of the respondent unit {Enginecring and fabrication units [dry process without any
heat treatment / metal surface finishing operations / painting]} falls under “White” industrial
category of WBPCB. M/s Sova Tools is however directed to ensure that the sound levels
generated during manufacturing operations do not exceed the ambient air quality standards in
respect of noise as specified in the “Noise Pollution (Regulation and Control) Rules, 2000. »

We make it clear that the respondexIt unit shall maintain environmental nomms strictly and

.- take all negessary measures so that the people living in theneighbourhood misy riot suffer due ™~
to its activities in any way, whatsoever.

The unit is also at liberty to apl;roach the Barrackpore Regional Office of the State Board in
case of guidance required, if any.

The Executive Officer, North Dumdum Municipality and the General Manager. District
Industries Centre, North 24 Parganas may be kept informed of this orde & ,th State
Board today. ' _ 2 . €

K 4 g,
AT CALCUT YA .
BSTRICY KOUMATA
\ REG. O824
EXP, DY-18042038
N O ’
N
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versee the compliance of this
necessary action in

. ) -2-
The Officer in Charge, Nl!llla Police Station, is requested 10 ©
order. In case of any violation of this order. he is at liberty to take
accordance with law. ’

Sd/- Sd/-
(Dr. D. Chakraborty ) ( B. Maj umdar )
Sr. Scientist &Incharge, P.G. Cej] Environmental Engineer

Sd/-
( M. Bandyopadhyay, WBJIS)
Dist. Judge (Retd.)

Later at about 2.30 PM, Smt. Sangijta Basak, proprietor of M/s Sova Tools, appeared in
person and submitted a photo copy of trade license of the North Dum Dum Municipality for
the year 2022-2023 for the trade of “Iron Goods Manufacturing”-

Sd/- Sd/-
~ (Dr. D. Chakraborty ) ( B. Majumdar )
Sr. Scientist &Incharge, P.G. Cell Environmental Engineer
Sd/- . : -
( M. Bandyopadhyay, WBJS ) ‘
Dist. Judge (Retd.)

Memo No. 338)5L/WPB—2021/S-2983 _ Dated: 2.2-03-2022
&) “ .
Copy forwarded to:-

1. M/s Sova Tools, Prop: Smt. Sangita Basak, 138, Najrul Sarani (Pamp House),
Beside Manosha Bari, PO: Rabindranagar, PS: Dum Dum, Dist: North 24
'Parganas, Pin: 700049, West Bengal.
\_2 Mr. Pijus Kanti Khanre, 147/461, Saradamoni Road, P.S.: Nimta, Dist: North 24
Parganas, Pin: 700049, West Bengal.
. 3. The Executive Officer, North Dumdum Municipality, 163, Madhusudan
‘ ~ Banerjee Road, Birati, Kolkata, Pin-700051.
— 4 The Officer in Charge, Nimia Police Station, 217/A, Subodh Ch. Roy Sarani,

Sibachal, Birati, Kolkata-700051. . :

5. The General Manager, District Industries Centre-North 24 Parganas, Hatipukur
Road, Barasat Pin - 700124. _ :
Chief Engineer (O & E Cell), WBPCB. .
The Environmental Engineer & In-charge, Barrackpore Regional Office,
. WBPCB. - _ :

8. TheP.A.tothe Men

9. Guard File.

N o

N

Environm Engineer, P.G. Cell,
W. B. Pollution Control Board




Subject  Followup application with respect to memo 338-5L/wpB-2021 /S5-2983 {\'h L8

> Jo:
40 [net.wbpcb-wb@bangla.gov.in <net.wbpcb-wb@bangla.gov.in” ] “—

““From 4 pijus kanti khanra <pijus_khanra@yahoo.co.in> 2 6
Date ¥  Sun, 24 Apr2022 at 10:28 am ,
Dear Sir/Madam, -

I have received the ROP document wij : . . 1/S-2983" for my complaint about no;
pollution due to operation of M/S So\"g‘_gggo number "338-5./WPB-2021/ ! Noise

I beg to differ on some of your observatio < document, you have categorized this yp;
x o A ns made on this issue. In ROP dOCUMI= IS unit

as White category as it is an {Engineerin - - cess without any heat treatment/ surfac

finishing operation / painting]}. g and fabrication unit{ dry Pre ' ¢

surface finishing operation to be

In the above description it is clearly shown ; an
hat unit should not run any f the vegetable cutter by using a

categorized as White. However this unit's maij i i rf
- . i surfaces 0
grinding machine. n work is 1o finish the

ieces to make the base of this vegetable cutter. I think this

Along with that this unit also cuts wooden blocks into p
And any green category factory needs your

operation is similar to a saw mill and that comes into green category-
consent before starting operation.

Moreover, in the judgement, you have directed the unit to ensure that the sound levels generated during
ake necessary measures to control the

operations do not exceed the ambient air quality standard. and shall
sound within its premises so that people in the neighborhood may not suffer due to its activities.

However, 1 he unit started its operation from 15th April'2022 without taking any sound control measures. Police
incharge of Nimta police station is also in doubt how to measure the sound and check if it exceeds the
environmental norms. Police is asking us to contact your office for necessary actions.

| have measured with an app in my mobile, and it shows that sound level is getting around 70-80 db during its
operation, which is way beyond the prescribed limit in an residential area.
it is very disturbing to stay in our house during its operation.

When confronted the owner to take sound control measures, he says that WBPCB has categorized this unit as

white so WBPCB certified that the sound is within fimit.
The owner is telling everybody in neighborhood that WBPCB has certified that its sound is within limit and hence

categorized as WHITE.
| would humbly request you, that please step in to this matter and please visit the unit and check if the sound is

within limit, and take necessary action. ] . ,
Please take necessary measures from your side, so that the unit runs its operations only after ensuring that the
noise is within prescribed limit. »

Thanking you,

Pijus Kanti Khanra

9830970708

DISTRICT KOLKATA
REG. NO.-32424
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AL POLLUTION CONTROL Bo gy,

f WEST BENG .
i . ament, Government of West B
WEST BENGAL (Dcpartment of Environme Mani Square, Block/, SPa::f‘;lY)’ I
A 11 4 ! 4/1, Maniktala Main Roa 054
12 | 8th FIm;:nJe ‘?wwww b.gov.in, Tel No. (033) 2320.0945
. : we .

MemoNo.  5L/WPB-2021/5-2083

e-mail: net.-wbpcb-wb@bangla goy i
Dated: -2022 '

' PUBLIC GRIEVANCE CELL
Complainant ) Respondent (s) ]
Date:‘08;08—2022  Time: 12:15 PM. _J
RECORD OF PROCEEDINGS

M. Pijus Kanti Khanra, complainant, appeared in person. Smt. Sangita Basak, propiietor of
M/s Sova Tools, appeared in person. : - i :

This is a complaint against an iron made vegetable cutter unit located at 55/2, Saradamoni
Road, P.O.: Nimta, P.S.: Nimta, Dist: North 24 Parganas, Pin: 700049.

This complaint was previously heard by the Public Grievance Cell of the State Board on
10/03/2022 wherein the Environmental Engineer & In-charge of Barrackpore Regional Office
of the State Board was requested to cause an inspection through his good office. Excerpts from
the inspection report conducted on 27/05/2022, are given below:

“ Observation:

This is a public complaint regarding noise polldtion,against the above mentioned unit. This is a very
small unit. The unit is involved in making iron vegetable cutter. The process involves hammering,

" T e i - o

cutting.and grinding oper&tions. 17ze unit has a grinding machine Ppositioned within the premises. The
acttvity of the falls under White category of the State Board. ' - .

The unit is located in one small room with a single opening, in a predominantly residential area, at the

corner of two streets, where auto rickshaws were plying. There are two moy

e engineering unils in the

close proximity — one just adjacent to the said unit with a common waqJ and other on the opposite side
of the street within 50 metres.

The concerned unit has obtained License from the North Dum Dy,
Muanufacturing .

Th

e unit

31/
/4

e complainant lives in a two-storied building adjacent to the unijs. gy,

may be directed 1o conduct its activities within acoustic enclogy,
he open area.

ing¥nspection, the unit was partially in operation, one more engine

ere lot of noise interferences from other sources also. The Equ

Municipality for ‘Iron Goods

.

wever, there is no opening of
unit facing one of the streets. The -
res. No activities shall be carried

on the complainant’s side. There is only one opening of the

ering unit was also in operation
Noise monitoring was done, bul
valent Continuous Sound Level

vas found o be 81.09 dB(A).

B S —

oposite side of the road. The Auto rickshaws were also plying,

measured near the gate of the complainant’s residence
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9.,
Reimarks:

The unit may be directed 1o abide by the Jollowing measures to control Noise Pollution —

a) Adequate noise control measures to be taken by the wnit. -
\ga) Noisg control to be strictly ensured during cm;ing grz‘m-img and hammezing operations.
¢)-“Sound proof pads and/or ghas boards to be installed in the walls.
~d@)-"Doors to be kept closed during the operation of the unit.

e) The activily of the unit shall be restricted within 9AM and 6 PM. only.

The complainant submitted that they continue to suffer from noise pollution owing to activities
g of vegetable.cutters, the

of the respondent unit. He further submitted that in addition to makin
respondent unit also cuts wooden blocks by a circular blade for making the base of the above .

" R S

7 stated cutter. i

The respondent unit submiﬁed a copy of trade license of the North Dum Dum Municipality for
the year 2022-2023 for the trade of “Iron Goods MFG”. "

port and submission of the

Considering the overall scenario, the contents of the inspection re
ty of the

complainant and respondent, we hereby note from the inspection report that the activi
unit will fall under “white” industrial category of WBPCB and will not require obtaining of
consent of the State Board. M/s Sova Tools is hereby directed to: '

1./ Take adequate noise control measures which may include, but not limited to, measures like
™~ installation of acoustic insulation panels, use of rubber pads, shifiing of noise producing
equipment’s etc., so that sound does not travel outside the respondent umit beyond ihe

e limit; .

e

2. Restrict operational time in between 9 AM to 6 PM;

[Ensure that manufacturing/repairing activities are not under any circumstances be undertaken

3.
either in the open or on the municipal roadway.

_~We make it clear that the mi)ondent unit shall maintain environmental norms strictly and take
all necessary measures so that the people living in the neighbourhaod-may-not suffer due-to.jts———=——""""=

The Executive Officer, North Dumdum Municipality, may be kept informed of this order

passed by the Staie Board today.
The Officer in Charge, Nimta Police Station, is requesteq to oversee the compliance of this
order. In case of any violation of this order, he is at liberty to take necessary action in

accordance with law,

TActivities in any way, ‘whatsoever.

REG, #5204
EXP, DY 1 &S
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Sr. Scmntlst &Incharge P.G. Cell ’ EnviIonmental Engineer
Sd/-

" (M. Bandyopadhyay. , WBIS)
_ Dist. Judge (Retd-
Memo No. 1033 5UWPB-2021/S—2983

.Dated: 2 2_.-08-2022
Copy forwarded to:- (25 ' ‘

'.:b“l'“NIf‘S(‘)va 6°1S,Pr0p”S’”tS‘" W/Z’Smmoaa; P U "N"mta,

P.S.: Ninita, Dist: North 24 Parganas, Pin: 700049.
_A~2. Mr. Pijus-Kanti Khanra, 147/461, Saradamoni Road, P.S.: Nimta, Dist: North 24
Parganas, Pin: 700049, West Bengal.
' 3. The Executive Officer, North Dumdum Municipality, 163, Madhusudan Baneljee
- Road, Bn'atl, Kolkata, Pin-700051.
4. The Ofﬁcer in Charge, Nimta Police Station, 217/A, Subodh Ch. Rby Saram,
Sibachal, Bnatl Kolkata-700051. ' ‘
‘The General Manager, District Industries Centre-North 24 Parganas, Hatipukur
Road, Oﬂice of the District Magistrate, North 24 Pgs., Barasat Pin - 700124.
Chief Engmeer (O & E Cell), WBPCB.
_The Enwronmental Engineer & In-charge, Barrackpore Regional Office, WBPCB
The PA.to the Member-Secretary, WBPCB.
Guard File.

e aier—— o NN

o

el

Wi B: Pollutloﬁ Control Board

S e e e G

BISTRICT KOLKATA
REG, NO.-3142e
EXP, DY-1804/7030
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Item No. 4
. 1 Court At Calcutta
::%::&ff;%t;m writ Jurisdiction
Appellate Side
31.08.2022
Ct-24
WPA 7920 of 2022

Smt. Barnali Das (Khara)

v.
State of West Bengal & Ors.

Mr. Anjana Banerjee N
... for the writ petitioner.

Mr. Gousul Alam
Mr. Syed Nasirul Hossain
Mr. Sougata Mifra
... for the State respondents.

Learned advocate for the petitioner submits that

there are several incurable defects in the writ peﬁﬁon

and accordingly prays leave to withdraw the writ petition

with liberty to file afresh on the selfsame cause of action.

Such prayer is allowed.

The writ petition stands dismissed as not pressed

with liberty to file afresh with proper and better

particulars.

Instruction given by the petitioner to the learned

advocate be retained with the records.

Urgent photostat certified copy of this order, i

applied for, be given to the parties after completion of all

legal formalities.

Sh (Amrita Sinha, J.)

AY CALCUTYR
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To
The Chairman
North Dumdum Municipality

Subject : Application for solution of N01§e
pollution problem from the “Gati
Factory” in the nearby area.

Sir,

I humbly submit thét I live at No. 147/461
Sarodamoni Road Kolkata 49 Ward No. 22 of North
Dumdum Municipality.

On the land adjoining to my house on the North
East corner a Factory for making Gati Vegetable
chopper has been started. Because of continuous and
shrill noise from this factory our daily 1life is
becoming unbearable.

I have made an application for this on 25.02.22
and I was called to your office on 18.08.22 for a
hearing.

The hearing was not held because without our
knowledge our lawyer has filed a Writ petition‘on the

Hon’ble High Court.

DISTRICT KOLKATA
REG, HO.-3 MM
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After coming know about this I placing has
withdrawn on said petition on 31.07.22.
( Page - 2 )

Hence it is my humbly submission that you upon
taking this application by fixing another date of
hearing again kindly solve my problem. I shall be
oblige for the same.

With thanks
Dated -

Enclosure :
1) Last hearing Notice

2) Petition withdrawn status
Yours humbly
Barnali Das (Khanra)
147/461 Saradmoni Road Kolkta 49
Phone 9830970708
9874334565



NORTH DUM DUM MUNICIPALITY N

163, M.B.ROAD, BIRATI, KOLKATA - 700051
PHONE: (033) 2514-2101 / 2514 - 2494,FAX-(033)2514-2990

Website: http!//WWw.northdumdummunicipality.org
E-mail ID: northdumdum®@gmail.com

ESTD - V878
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Memo No.NDDM/License/768 Date: 16.02.2023

To .

Smt. Sangita Basak (Proprietor of Sova Tools)
5312, Saradamoni Road, P.O. & P.S. Nimta
Ward No. 22, Kolkata — 700049

Sub: Communication of the Order dated 28.12.2022

Madam,
Please find enclosed an attested copy of the Order dated 28.12.2022 for your necessary
action. ‘
23Y
Chairman

North Dum Dum Municipality

Encl: Copy of the Order dated 28.12.2022.
Memo No. NDDM/License/768/1(4) | Date: 16.02.2023

Copy forwarded for information to:

1. The Executive Officer, North Dum Dum Municipality.
2. The Officer-in-Charge, Nimta P.S.

3. Ward Councilor, Ward No. 22, North Dum Dum Municipality.
/" Smt. Barnali Das Khara of 147/461, Saradamoni Road, Nimta, Kolkata — 700049

Chairman

North Dum Dum Municipality

. Chairman
North Dum Dum Municlpality
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NORTH DUM DUM MUNICIPALITY
BIRATI
ORDER SHEET

Date of Hearing : 28.12.2022

v

Nature of Case Complaint against Smt. Sangita Basak, proprietor of Sova Tools for running a
workshop for making iron vegetable cutters at Holding No. 55/2, Saradamoni
Road, P.O. & P.S. Nimta, Ward No. 22, Kolkata — 700049 causing health hazard

to the neighbours on account of noise pollution.

In response to the written complaint dated 25.02.2022 from Smt. Barnali Das Khara of 147/461,
Saradamoni Road, Nimta, Kolkata — 700049 against Smt. Sangita Basak, proprietor of Sova Tools of 55/2,
Saradamoni Road, P.O. & P.S.'Nimta, Ward No. 22, Kolkata — 700049 for running a workshop for making iron
vegetable cutters in the residential area and causing health hazard to the neighbours on account of noise p.ollution. A
spot inquiry was conducted by the officials of the License Department of the Municipality on 06.06.2022 and found

there was substance in the complaint.

Thereafter, a hearing was called on 18.08.2022 at 1.00 p.m. but the hearing was suspended on account ofa
pending Writ Petition being WPA No0.7920/2022 [Barnali Das Khara Vs, State of West Bengal & Ors.] filed by

the Complainant Smt. Bamnali Das Khara on the selfsame cause of action before Hon’ble Justice Amrita Sinha of the

High Court, Calcutta.

The Complainant Smt. Barnali Das Khara subsequently applied to the Municipality on 03.09.2022
informing about ‘dismissed as not pressed with liberty to file afresh with proper and better particulars’ of the above
writ petition and prayed for granting her a hearing of her complaint dated 25.02.2022 enclosing the server copy of

the order dated 31.08.2022 passed by the Hon’ble Justice Amrita Sinha of High Court, Calcutta in WPA/7920/2022
[Barnali Das Khara Vs. State of West Bengal & Ors.]. (Copy enclosed).

Pursuant to her application a hearing was called on 28,12.2022 at 1.30 P.M. vide this officc Memo No.
NDDM/ License/8000 dated 16.12.2022 requesting both the rival parties to attend the hearing with relevant

documents in original in the Chamber of the undersigned.

Both Smt. Barnali Das Khara and Smt. Sangita Basak, proprietor of Sova Tools attended the hearing and

made their respective submissions.

Contd.P/2
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North Dum Dum Municipality
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The undersigned, uticr examining the documents produced before him including the direction of the West

Bengal Pollution Control Board (Department of Environment, Government of West Bengal) (Public Grievance
Cell). Mani Square, Block/Space-8IT, 8" Floor, 164/1, Maniktala Main Road, Kolkata — 700054 vide Memo No.
033(3)SL/WPB-2021/8-2983 dated 22.08.2022 (copy enclosed) and hearing the submissions and counter
submissions of the rival parties as well as the officjals of the Municipality it is decided to direct Smt. Sangita Basak,
proprietor of Sova Tools of 55/2, Saradamonj Road, P.O. & P.S. Nimta, Ward No. 22, Kolkata — 700049 t& ‘1. Take
adequate noise control measures which may include, but not limited 1o, measures like installation of acoustic
insulation panels, use of rubber pads, shifting of noise producing equipment’s etc., so that sound does not tr avel
outside her unit beyond the permissible limit; 2. Restrict operational time in between 9 AM t0 6 PM, 3. Ensure that
manufacturing/repairing activities are not any circumstances be undertaken cither in the open or on the municipal
roadway, and 4. Maintain environmental norms slrz:ctly and take all necessary measures sé that people living in the

neighbourhood may not suffer due to its activities in any way, whatsoever’

The above directions shall be complied by. Smt. Sangita Basak, proprietor of Sova -Tools of 55/2,
Saradamoni Road, P.O. & P.S. Nimta, Ward No. 22, Kolkata - 700049 within a period of‘ one month from the date

of receipt of this order and submit a compliance report to the Municipality within seven days thereaﬁer falhng whlch

the Municipal Authority will be at liberty to initiate appropriate action in accordance with law.

The concemed department of the Municipality is directed to commumcate the order to the respective

parties under usual undertakings.

Sd/-
Chairman,
North Dum Dum Municipality

Sd/-
Smt. Lopamudra Dutta Chowdhury o : .
Vice-.Chairman -~ * e S ARRIRAST & I REgeE O Sfi/-" :
North Dum Dum Municipality b R g - 8 .Executive Officer.
LRI o i IR BT . North Dum Dum Municipality . "¢ 0
Sd/-

Smt. Basanti Dey Biswas, CIC
North Dum Dum Municipality -

Sd/- - :
Smt. Mahua Sil, CIC )

Sd/-
Sri Soumen Dutta, CIC
North Dum Dum Municipalit

Sd/- -
Sri Bindu Madhab Das, CIC*  ~ ‘A4,
North Dum Dum Muicipality A’{T&C’.k’\]
Date: 28:12.2022 , aL{W"

Execuuv e Offl

North Dum Dumn: Mu ‘c\pamy

BRI TSN
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:f 25 163, M.B.ROAD, BIRATI, 00051
e E PHONE: (033) ?514-210i/2514'.. ;),:'KATAJ ' -2990 g Es
o g — 94,FAX-(033)2514
% Y Website: h‘lPZ//www.nunhdumdummunicipality.org '
ESTD . 1470 Efmail ID: M_Mm_@gmwm

Memo No.NDDM/License/ /472 9 /3 . o WS EACES
To:
i The West Bengal Pollution Control Board
Department of Environment, Government of West Bengal
(Public Grievance Cell) . . ’
Mani Square, Block/Space-8IT, 8" Floor
164/1, Maniktala Main Road, Kolkata — 760054

The Police Commissioner ‘
Barrackpore Police Commissionarate
Barrackpore

Dist. North 24 Parganas

to

(93]

The Inspector-in-Charge
Nimta Police Station
Kolkata - 700051.

-Sub: Complaint against Smt. Sangita Basak proprietor of Sova Tools

g 7
ad, 10.-& PS. Nimta, Ward

running a workshop ai 5572, Saradamosi Roa
- No. 22, Kolkata — 700042 for making iron vegetable cutters in the residential
area and causing health hazard te the meighbours on account ‘of noise

- pollution.

_Re::Order of the Municfpality dated 28.12.2022

Sirs, ;
In response to the complaint of Smt. Barnali Das Khara of 147/461, Saradamoni Road, Nimta,
Kolkata — 700049 against Smt. Sangita Basak, proprietor of Sova Tools of 55/2, Saradamoni Road, P.O.
& P.S. Nimta, Ward No. 22, Kolkata — 700049 for running a workshop and making iron vegetable cutters
in the residential area and causing health hazard to the neighbours on account of noise pollution. A spot
inquiry was conducted by the officials of the Municgpality and found there was substance in the

Thereafter, a hearing was called on 28.12.2022 at the Municipility vide Memo No.
NDDM/License/8000 dated 16.12.2022 wherein both the rival parties attended  the hearing and made
their respective submissions. \

“Contd. P12
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The undersigned, afier hearing the submissions and counter submissions of the ri\fal par.1
well as the officials of the Municipality and examining the documents produced before him including the
direction given by the West Bengal Pollution Control Board (Dcpartment of Environment, GoYernmcnt <-)f
West Bengal) (Public Grievance Cell), Mani Square, Block/Space-8IT. 8" Floor, 164/1, Manﬁlktala Main
Road, Kolkata — 700054 vide Memo No. 1033(3)SL/WPB-2021/5-2983 dated 22.08.2022, directed Smt.
Sangita Basak, proprictor of Sova Tools of 55/2, Saradamoni Road, P.O. & P.S- Nimta, Ward No. 22,
Kolkata — 700049 to cnsure the following within a period of one month from the date of receipt of the
¢ rder and.submit a compliance report to the Municipality for reference and regord:-

‘1., Take adequate noise control measures which may include, but not limited to,
measures like installation of acoustic insulation panels, use of rubber pads, shifting of
noise producing equipment’s etc., so that sound does not travel outside her unit beyond
the permissible limit;

2. Restrict operational time in between 9 AM to 6 PM,

3. Ensure that manufacturing/repairing activities are not any circumstances be undertaken
either in the open or on the municipal roadway, and

4. Maintain environmental norms strictly and take all necessary measures so that people
living in the neighbourhood may not suffer due to its activities in any way, whatsoever’

 As no compliance report has been received from Smt. Sangita Basak, proprietor of Sova Tools of
- 552, Saradarioni Road, P.O. & P.S. Nimta, Ward No. 22, Kolkata — 700049, we request you to please
take appropriate action against Smt. Sangita Basak, proprietor of Sova Tools of 55/2, Saradamoni Road,

P.O. & P.S. Nimta, Ward No. 22, Kolkata — 700049 in accordance with law under advice to us.

Encl: (i) Order of the Municipality dated 28.12.2022.
(i) Memo No. 1033(3)5L/WPB-2021/5-2983 dated 22.08.2022 of the West Bengal Pollution

Control Board (Department of Eavironment, Government of West Bengal) (Public Grievance
Cell), Mani Square, Block/Space-8IT, 8™ Floor, 164/1, Maniktala Main Road, Kolkata — 700054.

e J

Chairman

North Dym &?&\b&,ﬁni@aliw
Nortts Dum Duses i
Memo No. NDDM/License! ?429/% (1) ‘ Do Dt Municioality

Copy foyarded for mfonnanon to: ’ «
'1,//Smt. Bamali Das Khara of 147/461, Saradamoni Road, Nimta, Kolkata — 700049,
3
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Chairman
North Dum Dum Municipality

-« Chainman
North Dum Dum Municipality
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To
The Chairman
North Dumdum Municipality

Subject: Subsequently application regarding
hearing/order dated 28.12.2022
(Memo No. LDDL/license/868/1(4).

Sir,

I humbly submit that I am living at No. 147/461

Sarodamoni Road Kolkata 49 under Ward No. 22 of North

Dumdum Municipality on the land adjoining to my house
on the North East corner because of noise pollution
from one Gati Factory our normai life and living is
being hampered.

I had submitted an application to this effect on
03.09.22 A.D 1last and a hearing was held on
28.12.2022 in your office. You have directed Smt.
Sangita Basak the proprietor of said Gati Factory she
take all noise pollution resistance and steps and
ensure them, so that the noise beyond tolerable limit
does not come out of her factory.

However she have been running the factory

without making_any admiring for noise resistance.

}/ ?v“‘N‘ M/O,L. b

Ly WGHCOUTT "o g
A1 CALCU™ I
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That it is my submission to you kindly take

proper steps and solve our problem and oblige us.

With thanks

Enclosure herein order.
| Yours humbly
Barnali Das (Khanra)
147/461 Saradmoni Road Kolkata 49
Phone 9830970708
9874334565

Sd/- illegible
13.07.23

Certified to be the English translation of

Representation made in Bengali
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gﬁe Officer-in-Charge
Nimta Police Station
Kolkata 700051.

Sir,

I humbly submit that I have been living at
147/461 Sarodaoni Raod Kolkata 49 under your Police
Station by constructing a house from October 2020 on
the North East corner of-our house approximately from
order to 2021 a Gati Factory have 5een started.
Address Sova Tools 55/2 Sarodamoni Road P.S. Nimta
Kolkata 49. Because of heavy ad continuous sound
emitting from the said Factory noise pollution is

being created and our daily life is being hampered

because of the same.

We had made an application to this effect to
WBPCB West Bengal Pollution Control Board and North
Dumdum Municipality for solution of this problem. On
the basis of the said application WBPCB after more

one hearing give direction on 22.08.22. this

?ﬁ t y be have to in falls type of noise resistance
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regard and it will have to ensure that no noise goes
outside the permissible limit of this factory even
after this direction this factory is functioning

without taking any noise resistance steps.

After that NDBL Municipality on the basis of our
application held therein on 28.12.2022 on directed
that the Factory to be delayed on the order of WBPCB
and submit it compliance record within one month.
However the Factory owner without complying the order
have been running the Factory without any noise
resistance step.

( Page - 2 ) -
NDM Municipality requested Nimta Police Station on
20.03.23 for taking proper steps because the falconry
securing all kinds of order is running. This time no

compliance reports have been submitted.

Hence Sir it is my humbly request to you, you by

taking this appllcatlon by me and taking proper

/v\ W?)«

AN
o/ \’ Mlo}
,"v o meuu-un i 4

AT CALCU YA
\usrmcr WULTATA

REG, NO 524
EXP. DT 142000
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steps will protect us from this noise pollution
horror and we shall be obliged:

With thanks

Date - 09.01.24

Submitted Barnali Das (Khanra)
147/461 Saradamoni Road
Kolkata 49.

Receipt
The contents not verified

Sd/- illegible

Certified to be the English translation of

Representation made in Bengali
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To

The Chairman North Dumdum Municipality

Subject: Follows that.us application regarding
hearing/order dated 28.12.2022 (Memo
No. NDM/Licence/768/1(4).

Sir,

I humbly submit that am 1living at No. 147/461
Sarodamoni Road Kolkata 49 Ward No. 22 of North
Dumdum Municipality on the North East Corner of the
land of my house because of noise pollution because a
Gati Factory our normal live is being hampered.

'I have made an application to this effect on
03.09.22 and a hearing was held in your Office on
28.12.2022 you have directed the proprietor of the
said Gati Factory Smt. Sangita Basak to ensure the
implementation of all noise resistant save so that
noise outside her factory beyond the tolerable limit
does not come however she has been continue to run

the factory without taking any noise resistance step.
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been running the factory without any resistance step.
Our daily 1life is being hampered because of
continuous free noise.

( Page - 2 )
Sir, it is my request to you by taking proper steps
solve our problem and oblige.
With thanks

Enclosure hearing order

' : Yours humbly
Barnali Das (Khanra)

147/461 Saradmoyee Road Kolkta 49
Phone 9830970708
9874334565

(Seal)

Certified to be the English translation of

Representation made in Bengali
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To

The Officer In-Charge
Nimta Police Station
Kolkta 700051.

Subject: Application for taking proper steps

solve noise pollution from the nearby factory.
Sir

My humbly submit that I have been living at No.

147/461 Sarodamoni Road Kolkata 49 under your Police
Station by constructing a house from October 2020 on
the North East corner of our house a Gati making
factory has been started from about August 2021
address is Sova Tools 55/2 Sarodamoni Road P.O. and
P.S. Nimta Kolkata 49 because of continuous and free
noise premising out of this factory noise pollution
is taking place because of this our normal life is
being hampered.

We have made application to WBPCB (West Bengal
Pollution Control Board) on North Dumdum Municipality

to this effect for the solution of the problem WBPCB

DISTRICT KOLFATA
REG. MO.-32424
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typed of noise resistance steps in the said factory
and to ensure that the noise beyond the tolerable
limit does not come from the factory.

After that Northern Dumdum Municipality on the
basis of my applicationAheld hearing on 28.12.2022
and directed that the Factory took implement the
order of WBPCB and to submit compliance report within
one month.

( Page - 3 )

However the owner of the factory without
complying the order, and without taking any noise
resistant measure has been running the factory NDM
Municipality has requested on 20.03.2023 to WBPCB and

Nimta Police Station for taking proper steps.

On the basis of the said application WBPCB
conducted his section on 09.02.24 and found that the

factory has not carried the direction and noise is

remedying 79.63 (DGB) decimals. Out of the factory




,2;%»

12

Ch

On the basis of the said inspection WBPCB held
further hearing on 19.03.24 and directed that by
31.5.24 all kinds of directions given by the WBPCB
would to be complied with, otherwise this factory
will have to be take closed.

The direction which WBPCB which was given the
WBPCB to Nimta P.S. for inspecting the samé and for
taking steps which is the direction violated.

The factory without taking any kind of steps has
been running the Factory in the said manner.

Hence sir you by admitting this application take

proper steps and said us from this noise pollution

horror and oblige.

Dated

Yours humbly

(Barnali Das (Khanra)
177/461 Sarodamoni Road
Kolkata 49

Certified to be the English translation of

Representation made in Bengali
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To
The Chairman
North Dumdum Municipality
Subject : Application for taking proper steps

to prevent noise pollution from the
side by factory.

Sir,

I humbly submit that I 1live at No. 147/461
Sarodamoni Road Kolkata 49 under ward No. 22 of North
Dumdum Municipality. Because of the noise pollution of
the Gati Factory under the name of Sova Tools adjoin to
the land on the North East corner of my house our
normal life is being hampered.

On the basis of my application is being effect
your Office held a hearing on 28.12.2022 you have given
instruction to the owner of the said Gati Factory Smt.
Sangita Basak to take all kinds of noise pollution
resistant reason, so that noise beyond the tolerable
limit does not go outside the factory.

As they did not comply with the said direction
your office informed WBPCB on 20.3.23 for taking proper

steps.
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In that connection WBPCB on 09.02.24 by conducting
inspection found that the factory have not carried out
any direction and noise with 79.63 DB (1) is emitting
out of the Factory which much above the tolerable
limit. On the basis of the said inspection WBPCB held
further hearing on 19.03.24 and directed that all the
direction of WBPCB who have to be carried out by
31.5.24 otherﬁise after 31.5.24 the factory would have
to be closed. The factory without taking any steps has
been running the factory in the said manner.

( Page — 3 )

Sir, I humbly submit that you by accepting this
application made by me and taking proper steps. Save us
from this noise pollution Horror and oblige.

Dated 13.06.24
Finis -

Submitted

Barnali Das (Khanra)

147/461 Sarodamoni Road
Kolkata 49.

(Seal)

Sd/- illegible
13.06.24
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To
The Sr. Scientist & incharge,

P.G. Cell
West Bengal Pollution Control Board

nce of the \ ted
Sub: Follow-up complaint against M/s Sova Tolls due to non-compliance of the WBPCB order date

05-04-2024(Memo No.811- 51/WpB-2023/5-3154)

Dear Sir/Madam,

1

With this letter, | would like to bring to your kind attention that M/s Sova Tools is not following any

guidelines directed in your order dated 05-04-2024. In the order, you have directed them the following:

1. To obtain consent to operate under orange category, in the event of having facility of open

hearth- furnaces, by 31st May 2024. _

2. Toavoid nuisance which may be caused from noise by taking adequate noise control measures
which may include, but not limited to, measures like installation of acoustic insulation panels
and noise barriers, use of rubber pads, shifting of noise producing equipment’s etc,, so that
sound does not travel outside the respondent unit beyond the permissible limit.

3. To keep their manufacturing/repairing activities within covered space.

4. Manufacturing activities is to be restricted from 9AM to 6 PM only with a proper recess time
in between.

During the hearing on 19-03-2024, the proprietor of Sova Tools falsely daimed that they were no
longer using the open-hearth fumace. However, | have video evidence proving that the furnace is still
being used intermittently. They haven’t obtained any CTO under orange category for the same.

They also cut wooden blocks by steel saw cutting circular blade sometimes to make the base of the
vegetable cutter.

They don’t obey the timeline directed by WBPCB.

During the hearing, they daimed to be fadng finandal difficulties and requested additional time to
implement the noise-control measures. However, | have observed that they regularly install furniture,
showcases, and other items, yet daim they lack the funds to comply with the noise control measures
mandated by the WBPCB. | would also like to bring to your attention that the proprietor's husband,
who works in the government sectoy, is the one managing and running the factory. in my opinion, the
factory is merely in the wife’s name to avoid legal complications, and their alieged financial problem
is a compilete fabrication. )

This matter is being heard at your office since 10-03-2022, meaning nearly three years have passed,
with four hearings already conducted. In my opinion, if they had genuine intentions, this would have

been more than enough time to implement the necessary measures. However, it seems they are
" indifferent to the potential harm caused by noise pollution, which is why they are reluctant to take any

meaningful action.
The ongoing continuous noise pollution has caused us significant health issues. My husband has
partially lost hearing in his right ear, and this is also taking a toll on our mental well-being.

As per your order, they should have ceased operations after 31-05-2024 due to their failure to implement the

required measures. However, the reality is that they are still fully operating without taking any such actions.

BISTRICT KOLKATA
REG. NOL-S244
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versee the compliance of this order

You have also requested “The Officer in Charge, Nimta Police Station” t0 0 : ‘
“ached Nimta police station to take

and to take necessary action in accordance with law. We have approa
necessary action. .

However, the police stated that they are unable to take any action as there is no direct order to close the
factory. According to them, your order instructs Sova Tools to cease operations after 31.05.24, but it does not
provide explicit guidance to the police on what to do if the factory fails to implement the required measures
by that date. Additionally, they mentioned that they lack the expertise to verify whether the factory has
complied with WBPCB's guidelines. As a result, they have advised us to request that WBPCB conduct a final
inspection and issue a clear directive to the police on whether the factory should be shut down or allowed to
continue operating. *

1
r and conduct an inspection

Therefore, considering all the above facts, | would urge you to look into this matte
d give a direct order to

at the earliest to check if the factory has complied to any of your given guidelines an
police to act upon.

we will be highly obliged if you consider my application and take the necessary steps to protect us from this
harmful environment.

Thanking You,
Date ! 20-09- 2024 ' 4 Yours Faithful
Enelecu~re : Previeug ovder QPC‘] Barnali Das Wham~z.

147/461, Saradamoni Road
Kolkata-700049 '
Ph: 9874334565/9830970708
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WEST BENG AL POLLUTION CONTROL BOARD

WLST DENGAL i_l FE (Department of Environment, Govt. of West Bengal)

— Mani Square, 8" floor

m - E;‘S‘S}yte For Block / Space-8IT on Western Side.
| SRS 164 / 1. Maniktala Main Road, Kolkata-700054.

Ph- ()33-2202 3130, Website : www.wbpcb.gov.in
‘ e-mail: net.wbpcb-wb@bangla.gov.in

Memo No. 179-5L WPB-2024/S-3154 Dated: 24-01-2025
PUBLIC GRIEVANCE CELL '
Complainant (s) v Respondent ()
Barnali Das Khara M/s Sova Tools
Prop: Sangita Basak
Date: 09-01-2025 Time: 12:45 PM.
RECORD OF PROCEEDINGS

In continuation of the ROP dated 19/03/2024 over the complaint of Smt. Barnali Das Khara, against a
unit engaged in iron made vegetable cutter manufacturing unit run by the respondent M/s Sova Tools, matter
has been fixed this day on the basis of action taken report dated 05/12/2024, following a report on physical
inspection of the unit, by the In-charge of Salt Lake Regional Office of the WBPCB.

Excerpts from the inspection report are given below under head of their:

Observation:

The unit is engaged in manufacturing of iron vegetable cutter(botty). During inspection the shop/karkhana was open (Pie-
1) and it was recess time for lunch. The workers stated that they worked from the morning and will again start the work
after few minutes. During inspection one no, coal fired tiny movable oven was found (Pie-2). During mspeclton io one
found from the camplamants side. The complainant's house was found under lock & key. .

The unit has obtained valid trade licence from North Dum Dum Municipality (copy enclosed). They have made false
celling for the roof of the unit, no cladding has been made for wall of the unit.

Earlier, on the basis of inspection conducted by the State Board on 09.02.2024 a hearing was conducted by the P.G. Cell
of the State Board and issued some direction to the unit vide memo no. 1949-5L/WPB- 2023/S-3154 dated 25.09.2024. In
the said direction the State Board directed 1o the unit not to operate after 31 May 2024 if they failed to comply with the
State Board direction. But during inspection it was found that the unit was operating violating the State Board direction.

Therefore, notice has been issued upon the parties above further to hear out them over the issue. Then
one, Smt. Barnali Das Khara, complainant, appeared as well Smt. Sangita Basak, proprietor of said M/s Sova
Tools/respondent, appeared.

During hearing complainant submitted that stringent action may take for not complying the direction
of the Board by the Respondent.

Respondent submitted to reconsider the earlier direction of the ROP dated 19.03.2024 on the basis of
latest inspection report. She claimed that her unit is tiny in nature, having one small coal fired moveable oven
and one grinder machine. She furnished an application to that effect.

We have perused the earlier inspection reports, including the last one. All such report speak about the
nature of the unit as white category. In the report/dﬂ 4 there is mentioning of one no. coal fired

2 HGHLOUsT 5
AT CALCU™ A
DISTRICY KCL <ATA
REG.NO.-32426
EXP, DT.-1304/263



tiny open-hearth furnace with blower. Which led this forum, to determine the category of the r(Zondent's unit

as ‘Orange’ and direction was so passed.

The last inspection report of the unit has no mMentioning or existing of any open-hearth furmace. So,

the respondent’s unit is now found carrying the nature of white/exempted category.

Accordingly considering the present scenario, the carlier direction dated 19.03.2024 is required to be

modified with the following direction ie respondent should run her unit

1. Avoiding nuisance which may be caused from noise by taking adequate noise control measures
which may include, but not limited to, measures like installation of acoustic insulation panels and
noise barriers, use of rubber pads, shifting of noise producing equipment s etc., so that sound does

not travel outside the respondent unit beyond the permissible limit.

Gy by

between.

We make it clear that the respondent unit shall maintain environmental norms strictly and take all
necessary measures so that the people living in the neighbourhood may not suffer due to its activities in any

way, whatsoever.

The Executive Officer, North Dumdum Municipality, may be kept informed of this order passed by

the State Board.

The Officer in Charge, Nimta Police Station is requested to oversee the compliance of this order.

Sd- .
(Dr. D. Chakraborty )
Sr. Scientific Officer & In-x\:}harge, P.G. Cell

Sd/-
(S.Saren)
Asst. Environmental Ergineer

Keeping their manufacturing/repairing activities within covered space.
Manufacturing activities is to be restricted from 94AM to 6 PM only with a proper recess time in

Sd/-

[A. K. Choudhury, WBIS (Rtd.)]

Hearing Officer

Sd/-
(S. Barua)

Asst. Environmental Engineer
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Date : 23.02.2025

To

The Member Secretary

West Bengal Pollution Control Board
Paribesh Bhavan, 10 A Block LA,
Sector- IlI, Salt Lake City,

Kolkata- 700106

Sub: Non- compliance of the order dated 24.01.2025 passed
by the West Bengal Pollution Control Board

Sir,

The undersigned begs to present his case in regard to noise
pollution due to the operations carried out by Sova Tools (Iron Goods
like Boti, Katari etc. and Wooden base of the Boti MFG) Industry and
also for non- compliance of the order dated 24.01.2025 passed by the
West Bengal Pollution Control Boal;d and the undersigned is writing as

follows:

1. One Sangita Basak is a proprietor of an Iron Goods
manufacturing factory, which is run under the name and style
of “Sova Tools”. The said manufacturing unit is being carried on
in a room lying and situated at the northern direction adjacent

to the residential house of the undersigned.

2. It is mentioned that the said manufacturing unit is producing
Iron Goods like Boti, Katari etc. various machinery. The sail
manufacturing unit also contains grinding machine and other
equipment’s for shaping the handle of such iron Goods. The saiu
Sangita Basak is running her “Sova Tools” like small scal:

= T, industry in a residential area.
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3. During manufacturing it creates loud noise resulting into noise

pollution as well as air pollution in the society, which directly
affects the health of the local peoﬁle. '

4. There is a minor daughter of the undersigned staying with her
at the same residential unit. Due to the continuous loud noise,

the child had been suffering various psychological problems.

5. The husband of the undersigned is also a vietim of such noise
pollution as the husband of the undersigned is suffering from

hearing problem.

6. Several communications were made to the Chairman of north
Dumdum Municipality with a request to cancel the trade license
of such manufacturing unit. But all such endeavor turned into
ashes. Photocopies of such communications are annexed hereto

and marked with annexure ‘A’.

7. The undersigned also made complaint before the West Bengal
Pollution Control Board regarding this serious issue, which was
delt by the Board and upon considering the seriousness, the
Board passed numerous orders in connection with this issue.
Photocopy of the complaint before the West Bengal Pollution

Control Board is annexed hereto and marked with annexure B’.

is stated that the complaint of the undersigned was taken up

Q‘y\!lm Mg Nsonsideration by the North Dumdum Municipality by calling
2l :%1&08‘“';7‘ % Sangita Basak. Upon hearing both the parties, the
s DISTRICT KOLKATA
REG. NO.-$342
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Chairman of North Dumdum Municipality was pleased to pass

the following order-
“l. take adequate noise control measures which may
include, but not limitedq to, measures like installation of
acoustic insulation Panels, use of rubber pads, shifting of
noise producing equipment 's etc., so that sound does not
travel Outside her unit beyond the permissible limit; 2.
Restrict operational time in between 9 AM to 6 PM, 3.
Ensure that manufacturing/ repairing activities are not any
circumstances be undertaken either in the open or on the
municipal roadway, and 4. Maintain environmental norms
strictly and take all necessary measures so that people
living in the neighborhood’ may not suffer due to its
activities in any way, whatsoever”.

Photocopy of the said Order dated 28.19.2022 passed by the

Chairman of the North Dum Dum Municipality is annexed hereto

and marked with Letter ‘C’.

9. The undersigned also made complaint before the Officer- in-
Charge, Nimta Police Station on various occasions. Photocopy of
the complaints made before the Police Station is annexed hereto

and collectively marked with Letter ‘D’.

10. The West Bengal Pollution Control Board passed several
orders in connection with the complaints made by the
undersigned and also lastly passed an order 24.01.2025 with the

following direction:
1. Avoiding nuisance which may be caused from noise by taking

O1ARY ':"\adequate noise control measures which may include, but not

o.?‘am M”-),L lirmjted to, measures like installation of acoustic insulation

v oAt 2\ 'l ) ) o
* /o3 ;:G&LCU“A ar\%:ls and noise barriers, use of rubber pads, shifting of
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noise producing equipment's etc., so that sound does not
travel outside the respondent unit beyond the permissible
limit.

2. Keeping their manufacturing/repairing activities within
covered space.

3. Manufacturing activities is to be restricted from 9AM to 6 PM
only with a proper recess time in between.

Photocopy of the said Order dated 24.01.2025 is annexed hereto
and marked with Letter ‘E’.

11. Despite passing several orders by the West Bengal
Pollution Control Buard, “Sova Tools” failed to comply the
mandatory directions passed by this Board.

Under sﬁch circumstances it is requested of your good officers to
take immediate steps for closure of such manufacture unit and also
may direct the Chairman of North Dumdum Municipality to cancel
and/ or resend the trade license of the manufacturing unit, namely
“Sova Tools” lying and situated at 55/2, Saradamoni Road, P.S- Nimta, -
District- North 24 Parganas, Kolkata- 700049 and also to take

- consequential actions in accordance with law.

Yours faithfully,

@anwa/g' @M f,{/;cxhna

Barnali Das (Khanra)

ST 147 /461, Saradamoni
SROTARYS (5
/S LT Road, P.S- Nimta, Dist-
/ Ft ~’}~b : ,’/,) L\‘ \.‘1
L, Lo Lot Ty il North 24 Parganas,
H
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Kolkata- 700049.
Mobile No. 9874334565
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TRIBUNAL (EASTERN ZONE BENCH
KOL KATA

VAKALATNAMA

g@nmj' @sw Kheonr o

. NORTH 2% PARGANAL

DISTRIC Constitutional Writ Civii Sfiminal 'fie"ism”a'
2026 Appelliate Jurisdiction
O. A. No. 01 Of 2695
* Lok fliada
W /[/ Appellant
Petitioner
-Versus-

Opposite party

Vakalatnama on behalf of AL 7 A PR T .~ RN :Khow§ alt

men be these presents that by this Vakalatnama I/We appoint the Advocates Pleaders noted below or any one

of them as my/our lawful Advocate or Advocates for_filing the memorandum of appeal or petition in the above
for entering appearance

matter for appearing and conducting and arguing the same for depositing or Withdrawing any money in
connection therewith, for moving the Court in any matter connected therewith for preparing the Paper Book in
the case and for putting in papers, petition etc. on my/our behalf for filing or taking back any documents for
withdrawing suits or appeals or petitions with permission to institute fresh suits, appeals, petition etc. for
signing and filing the petitions of compromise in connection with the said matter and for taking copies of
paper from the Rec;ord and |/We further say that any act done by my/our said Advocate or Advocates or by any
one of them after accepting this Vakalatnama, shall be considered as my/our own true and lawful act.

And I/We further hereby agree and undertake to pay the said Advocate or Advocates his or their fees as
settled and all others sums that may be necessary to carry out the requisition of the Court and otherwise to
enable the said Advocate or Advocates to conduct the case properly, failing which the said Advocate or Advocates
after notice to me/us will be at liberty to withdraw from the further conduct of the case.

gf—
INWITENESS WHEREOF l/we sign and execute this vakalatnama, on this the ....... / ................
QM MR, 20255

NAME OF THE ADVOCATE
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